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Sri Namit Sharma, learned counsel for the Nagar Nigam, Lucknow is present.

The petitioner has not filed his affidavit establishing his credentials in 
compliance of the order dated 07.12.2020. We see no reason to proceed in 
this matter.

However, this will not amount to condonation of any misconduct or offence, 
which may have been committed by the concerned opposite parties in respect 
to which any FIR or other proceedings may have been initiated or may be 
pending before any court or authority as we have only declined to proceed 
further at the behest of the petitioner.

Petition stands disposed of accordingly. 
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